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MESSAGES FROM THE LOK SABHA 

I. The Bhopal Gas Leak Disaster 
(Processing of Claims)  Bill, 1985 

II The Requisitioning and Acquisi ti ni of 
immovable Proper-y (Amendment) Bill,  

1985 

III. The Handlooms (Reservation of 
Article^ for  Production' Bil!,  1985 

SECRETARY-GENERAL; Sir, I have 
to   rep the following 
i eceived from the Lok Sabha 
signed   by   the   Secretary-General   of   ihe 

Sabha:— 

. I 

In accordance with the provisions ule 120 of 
the Rules of Procedure and conduct of 
Business in Lok Sabha. I am directed to 
inform you that Lok Sabha, at its sitting 
held on the 27th March, 19815, agreed 
without any amendment to the Bhopal Gas 
Leak Disaster (Processing of Claims) Bill, 
1985, which was passed by Rajya Sabha at 
its sitting held on the 18th March, 1985." 

II 

"In accordance with the provisions of 
rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha, at 
its sitting held on the 28th March, 1985, 
agreed without any amendment to the .Re-
quisitioning and Acquisition of Immovable 
Property (Amendment) Bill, 1985. which 
was passed by. Rajya Sabha at its sitting 
held on the 2lst March, 1985. 

 

"In accordance with the provisions of rule 
120 of the Rules of Procedure and Conduct 
of Business in Lok Sabha I am directed to 
inform you that Lok Sabha, at its sitting ' 
held on the 28th March, 1985, agreed 

without any amendment to the Handlooms 
(Reservation of Articles for Production) Bill, 
1985, which was . passed by Rajya Sabha at 
its sitting held  on  the  14th March.  J 

STATEMENT BY MINISTER 

Re.  Constitution     of  Wage     Boards for 
Working   Journalists   and   non-journalists 
newspap-r employeeg 

-THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): Sir, Hon'ble Members are aware 
that the first Wage Board for Working 
Jounrnalists under the Working Journalists 
(Conditions of Service) and Miscellaneous 
Provisions  Act, 1955 was headed by Mr. 
Iustice Dive-tiya whose decisions were 
published in May, 1958. The Second Wage 
Board for working journalists was constituted 
in 1963 headed by Mr. Justice Shinde and the 
majority of its recommendations were 
accepted by Government in 1967. The Second 
Wage Board for non-journalists and the Third 
Wage Board for working journalists were set 
up in June. 1975 and February, 1976 
respectively. In view of the difficulties 
experienced in the functioning of these Wage 
Boards, Government decided to amend the 
Act of 1955 providing for replacement of 
Wage Boards by one man Tribunals and 
accordingly this Act, was amended in 1979. 
The Tribunals submitted their 
recommendations to Government in August, 
1980 and subject t,0 ce; tain modifications 
their recommendations have been accepted by 
Government as notified in December,  1980. 

. Government have been receiving persistent 
requests for constitution of new Wage Boards 
both for working journalists and non-
journalists newspaper employees. 
Accordingly, it has been   decided   to   set  up  
fresh  Wage Boards for the purpose.      We    
are "ow 
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[Shri T. Anjiah] 

ia the process of constituting these Wage 
Boards. I want to take this opportunity to 
appeal to all the representatives of the working 
journalists and non-journalists employees as 
well as the managements of the newspaper 
establishment i to extend their cooperation to  
so that the reports of the Boards can be 
finalised early and their recommendations 
considered, for implementation. 

MR. CHAIRMAN; Yes, Mr. Dhabe. 

SHRI S. W. DHABE (Maharashtra): Sir, I 
welcome the statement of the honourable 
Minister regarding the constitution of Wage 
Boards. 

Sir, in para 2 of the statement, he has used 
the words "working journalists and non-
journalists newspaper employees". I hope that 
the employees of the news agencies like 
Hindustan Samachar, Samachar Bharati, PTI 
and UNI would also be covered by this Board. 
Sir. when the Palekar Tribunal was set up, i1 
said that it was only for the newspaper 
establishments and not for the News Agency 
journalists. When their union Representative 
appeared before the Tribunal, they had to, 
make a representation for including the agency 
staff as the tentative pic did not include them.. 
Thereto order to avoid such difficulties, I 
would reguest the honourable Minister that the 
terms of reference should clearly and 
specifically state that the staff oi the news 
agencies, of all the four agencies, are also 
covered by this. I would also like to suggest 
that all these employees should be given 
representation on  the Board. 

There is another submission that T would 
like to make. Last time, when the Janata Party 
was in power, there was a crisis in the Wage 
Board because of controversy about an inde-
pendent Member and Management re-
presenting they refused to co-oper-dive which   
riaulted   in   the   amendmervi   oi 

the Act in 1979 and holding up the 
proceedings more than two years. Therefore, a 
great responsibility lies on the Government to 
see that the independent members are truly 
independent and no such thing occurs once 
again in the working of the Wage Boards, 
There is also another important question. 
When the Fourth Pay Commission was 
appointed the terms of reference did not 
include the issue of interim relief. Now, Sir, 
the Government has included in the terms of 
reference recently the issue of interim relief to 
be given to the employees. Similarly, I would 
like to make a request that the first terms of 
reference should also include the question of • 
granting interim relief to the newspaper 
employees and news agency start and I want 
that the terms of reference should be 
comprehensive. Thank you, Sir, 

MR.   CHAIRMAN':   Yes,   Mr.   Satya-
Reddy. 

B. SATYANARAYAN REDDY (Andhra 
Pradesh); Sir, I welcome the made by the 
Minister because they have decided to 
constitute fresh Wage Boards. In this connec-
tion, Sir   like to know from the hone urable 
Minister whether, in constituting the Wage 
Boards, he has decided to take into 
consideration all the unions. I think there are 
two major newspaper unions representing the 
newspapers- One is the NUJ, the Naticnal 
Union of Journalists, and is another union 
also. I would like to know whether he has 
decided to invite all these unions and take 
them into confidence while constituting the 
Wage Boards for dealing with their problems. 

SHRI Ml KALYANASUNDARAM 
(Tamil Nadu)- Sir. I wani to make 
submission. 

 HAIRMAN;     Just     a  minute. 
Mr.  Jaswant   Sinsh   is   there     before 
yo;. 
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SHRI    M.    KALYANASUNDARAM; He 
is not on this subject, I think 

MR.    CHAIRMAN:  No,     no.        He 
wants to speak on this only. 

SHRI    JASWANT     SINGH    IR       -
than): No,   Sir.   net  on  this. 

MR.  CHAIRMAN:   All   right.      ges, Mr.  
Kalyanasundaram. 

SHRI    M.    KALYANASUNDARAM: 
Sir, the statement made by the honou 
rable Minister will be welcomed by a 
large number of organisations repre 
senting the working journalists and 
non-working journalists. Butj as was 
pointed out by Mr. Dhabe, the emp 
loyees of the news ageneies like the 
PTI, UNI, etc. should not be exclu 
ded and they sh0»£S not feel disap 
pointed. So, r will strongly urge up 
on the Government to include in the 
terms of reference the service condi 
tions of these employees also and the 
word "journalists" should cover ali 
the reporteri, not merely those who 
are working at the desk, but those 
who are gathering news and they are 
also equally important. So, Sir, the 
terms of reference should cover all 
these categories and the terms of 
reference should be comprehensive. 
The constitu the  Board  should 
be  done expeditiously so that the report can be 
finalised quickly and published   as  early   as   
possible.      Thi you, Sir. 

MR.   CHAIRMAN;   Yes,   Mr.   G 
padaswamy. 

SHRI   M.   S.      GURUPADASW 
(Karnataka!:   Sir.   I   only   want       to make  
a  small point here. 

Sir, I  welcome     the     statement   a by  the 
Labour   Minister    and    I    would like the 
Board  to be  constituted      as early   as   
possible.  But,  at the     same time, 1 would like 
him to fix a time-limit.    Surely. I would like 
this Board to be    headed by no less    than a 
judge of the Supreme Court, either a retired 
Judge or  a  serving     Judge of the  Supreme 
Court, so  CEt&t     he has some status.  Lastly,  
Sir,  { would  like the Board 

to be  representative in character and it should 
take into consideration various interests and 
also, Sir, some    Members of Parliament may be 
associated with  the   Board. 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal): Sir, I want to make a 
submission. 

MR. CHAIRMAN:  Just wait. I have to call 
Mr. Kapil   Verma. He is a journalist  and  he 
must  be  given     preference. Yes, Mr. Verma. 

SHRI KAPIL VERMA (Uttar Pradesh): 
Sir, we very much welcome the appointment 
of a new Wage Board which has been a long 
standing demand of! the journalists and 
others. I hope that the now Board that the 
Government is going to set up will include 
the interests of both the nation".! 
organisations of the working journalists. 

Secondly., Sir, the question of part-time 
correspondents was sorted out by Ihe 
Government and instructions were issued by 
Mr. N. D. Tiwari when he was the Labour 
Minister. But they have not been 
implemented at all. According to my 
information, ali the newspapers have 
retrenched their part-time correspondences. 
He must pay attention to this. A particular 
news; agency in Delhi has transferred two  of  
its   senior  correspondents  and 
hey are remaining at home without getting 
their salaries for the last ten months. A 
demand was made for a national tribunal. But 
the Government has not done anything about 
it. I hope that the Government will take action 
quickly in the matter. Then, Sir, the most 
important thing is that interim relief should be 
given and at least Rs. 300 should be -given 
and it should   be  immediately   announced. 

MR.  CHAIRMAN:   Yes.  Mr.  Yadav. 

 



179 Statement [ RAJYA SABHA ] by   Minister 180 

 
MR.   CHAIRMAN-    Yes,   MT.   Chat-

terjee. 

SHRl NIRMAL       CHATTERJLE 
(West Bengal): Sh, ' I completely endorse 
what Mr. Gurupadaswamy has said. But I 
have one additional point zto make. When you 
appoint Pay Commission, you have the 
representatives of the trade unions also. That 
is the practice in the States a^ well as at the 
Centre. Now, my question is this: Would the 
Wage Board that is going to be constituted 
include the representatives of' the trade unions 
also as members of the Board? Secondly, I 
would like to know whether any time-limit has 
been set for making the final report. 

MR.   CHAIRMAN:   Yes,   Mr.   Chak-
raborty. 

SHRl AMARPROSAD CHAKRABORTY; 
Sir, I am connected with certain trade union 
organisations and also with certain journalists' 
Organi-sations. I would like to know whether 
the Board will include representatives of the 
journalists' organisations. Last time, it took a 
lot of time, Sir. 

MR. CHAIRMAN:   Yes.  Mr. Advani. 

SHRI LAL K. ADVANI (M Pradesh*: Sir. 
I would only just like to welcome the decision 
though I would say that a comment can be 
made that it would have been better if the 
Wage Boards had been announced and mere 
announcing a decision tq   s?t   up   the   
Board,     though  welcome 

in itself, is vague.. However, in this 
connection, I would like to say that care 
should be taken to ensure that it is 
representative and to select a proper persoa as 
the head of the Board and care should also be 
taken to ensure that within a short' time the 
report is available. After all, Sir, this is a 
longstanding matter. Inflation has affected the 
life style and working conditions of the 
journalists. Thi a very important sector of our 
life, particularly in a democracy, where it is  
described  as the Fourth Estate. 

I   once   again   welcome   the   decision to  
appoint  the  Wage Board. 

 

SHRI   M.   S.   GURUPADASWAMY: 
There is no bar. 

SHRI  T.  ANJIAH:   If  there  is    nt) bar, I 
will include. 

 
It is- purely  htimkatiot. 
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MR. CHAIRMAN: I wish to make an 
announcement. Shri Khursid Alam Khan will, 
be making a suo moto statement on Sri Lanka 
today at 1.00   P.M. 

RE.     PRIVILEGE     MOTION    GIVEN 
NOTICE   OF   TO  BY   SHRI   JASWANT 
SINGH 

SHRI JASWANT SINGH: Mr. Chairman, 
Sir, it is may unhappy duty to refer to a 
Motion of Breach of Privilege that I have been 
constrained to move against the Minister of 
Irrigation and Power. My grievance arises out 
of the reply given by the hon. Minister of 
Irrigation and Power to supplementaries to 
Question No. 102 on 20th March about the 
Rajasthan Canal, now renamed Indira Gandhi 
Canal. I mention this today because the House 
has been reconvened only after about a month. 
Therefore, I request you to let me know where 
my motion  stands  today. 

MR. CHAIRMAN: The matter has been 
referred to the Minister for his comments. 

REFERENCE      TO      EXPLOITATION 
OF   TRIBALS   BV       TIBETAN   

REFUGEES   IN   MADHYA   PRADESH 

 

Transferring
a person merely for it—   to 

victimisation. 


